IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDER@BAD

"~ AT HYDERABAD

0.A.No.719/91  Dt. of decision: X]r12-1993,

Betwean}

1« B.V.N, Raddy

2¢ U. Appalarsju -
«s» Applicants

and

1« The Commanding Officer-in-Charge,
Eastern Naval Command, Naval Base-
Visakhapatnam~14,

2., Officer~in-Charge, CommandgNon-pubiic
Transport Fumd, CT.Pool, INS Circars,
Naval Basa, Visakhapatnam=-14.

<+ Raspondents

Appearance

CounqaL for thse applicants: Sri P,B.Vijaya Kumar

Counssl for the respondents: Sri N.R. Dsva Raj S5 C¢Gsc

Coram

The Hon'ble Sri A.B, Gorthi, Member (Admn.)

The Hon'ble Sri T.Chandrasekhar Reddy, Member {Judl.) '

Judgemant

1l As per the Hun'ble Sri A.B8. Gortni, Member (Admn.) }

The applicants wsre apppinted as Drivers under the

orders uf the Commanding OPficer-in-Charge, Eastern Naval
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To

Commangd, Naval Base, Visakhapatnam. Their claim is
for a direction to tha respondents to ireat them as

regular smployses of the respondents.

20 The respondents, in their reply affidavit, have .
clarifised that the applicants were appointed as M,T,
Orivers for running the non-public fund transport held

by (" tfem

holding some vehicles which wers required to be used

P ot e

The respondents or ganisatien was

exciusivaly for the welfare activities of the Sailors,
and their famjlies including the familiés ot the Defence
Civilians, ‘z?me of the vshicles were being used as
School BG%?fur transporting the cnildren of the employees.
The drivers were not appointed against any rsgular posts

under the Eastern Naval Command. The applicants werse aiso

being paid Prom nan-public fund.

3; In view of the aforasthtad'facts. we ara of the
considerqd view that the spplicants cannot.inuake the
jurisdiction of the Tribunal. The application is thare-
fore dismissed without any order aﬁrtn costse. The appli-
cants are, however, at iiberty to approach the propar'

forum on the(sale cause of action,

7 beee———n T}~—ﬂ' f
(T. Chandrassekhar Reddy) "A.B. Gokthi )

Member (3J) | | Member (A)

(By circulation) '
Deputy Registra

1. The Commanding Officer-in-Charge,

2. The Officer-in-Charge, Command Non-pub

Eastern Naval Command, Naval Base, visakhapatnam-14

lic Transport Fundg,

CT Pool, INS Circars, Naval Base, visakhapatnam-14,

kmy

3. One copy to Mr,.p.B vijay
+P.B, ayakumar, Advocate, CaT.
;. gne COpy to Mr.N.R.Dévraj, Sr.éGSC.CAT.?ﬁydA e
- Yne copy to Library, CAT.Hyd, | )
6. One spare CopY.
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IN THE CEETFAL ADMINT STRATIVE TRIBUNAL
HYDERABAD BEWCH ; HYDERAPAL

-
L1

THE HORN'BLE MR,OYETICE V.NEELADRI RAO
VICE~-CHAT RMALN
%

AND

3

THE HON'BLE MR.&WBsGORTHI ' ;MEmoER(a)

AND P
THE HON'BLE MR.T,CHANDRASEKHAR REDDY
: MEMBER(J)

THE I—ION'BLI:. MP .RANGARAJAN sIVLEMBER(n)

.{

Dated: (- [ 3-1993

GRPERY JULCMENT 3

MoA/R.A/Co B No .
in

C.ANo, '-I ict \ C"

T.a.No. ( W.P. )

Admitted and Interim dlrectlons
luSUeClo .

Allowed.

Disposed\of with directions.

Di,:i"..'iﬁ:-?ed,

— Y _

Dismissed as w'thdrawn.

Dismissed forf{default,
Re jected/Ordgred. -

) Y

No orcder as to costs. ~ ( "
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